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Date of Decision: 23.6.1999
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Applicant.
Versus
' d Union of India & Anr. |
'a-n-a—amammuammmu;mammﬂ;ma”m_f;wﬁfMﬁ Respondent(s)
s i e s i o g s s s oo e AdVOC2LE FOT
Respondent (s )
CORAM:
Hon'ble Shri. Justice R.G;Uaidfanatha, Vice Chairman
Hon'ble Shri, DsS.Baueja, Member (A)

(1) To be referred to the Repofter or not? /\/V

(2)  Whether it needs to be circulated to /\ﬂb
' other Benches of the Tribunal?

- {R.G.VAIDVANATHA)
VICE CHAIRMAN'




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAT BENCH, MUMBAIL

0A.NO,

Yadnasday thia the 23rd day aof Junn,1399,

CORAM: Hon'ble Shri Justice R.G.Vaidyanatha,Vice Chairman
Hon 'ble Shri D.S-Bauoja, Member (A)

Madan Mohan Ratnu,
R/o C/a. Shri M.R.Pednskar,
Davki Nandan Building,

~ Shivaji Nagar, Thane W), ess HApplicant

v/s,
1+ Union of India
through the Secretary,
Ministry of Human Resources,
Shastri Bhavan, Delhi,
2. The Unfion Public Service

Commission, Dholpur House, '
Shah Jahan Road, New Dalhi, .ss Respondsnts

(Per: Shri Justice R.G.Vaidyanatha,VC)

Both the parties sbsent. Applicant's counsel
is also absent, Us have perused the allegations in the
0A, The main prayer in the application is that the
applicant should bs permitted to appear in the IAS
Examination to be held in pursuance of the UPSC
Notification dated 1.1.1994. The examination must
have besn held some tima in 1994, UWe are now in 1999..
dince the applicant uwanted permission to appasar in
examination of 1994 and thars is no interim ordar¢»-JH
If the examination was over 5 ysars back, no relisf
can be granted in the present 0A, In other words,

the application has become infractuous,

24 In the result, the application is dismissad
i g~
as _becomas infractuous. No costs,

(n.s%ﬁa’u% | o™ .

(R.G.VAIDYANATHA)
MEMBER (A) VICE CHAIRMAN
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